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MR. SPEAKER: Order. order.
SHRIMATI SHARDA MUKERIEE:

rose.

MR. SPEAKER: I am sorry. You
always create a difficulty by raising all
such points of order which have nothing
to do with the business of the Huose.
This is the third or fourth time during
the last three or four days that this is
being done. I am not prepared to listen
to you. I am sorry,

The House will now adjourn and meet
again at 2.15 pm. The hon, Mem-
ber, Shri Sheo Narain, will continue his
speech.

13.12 hours

The Lok Sabha adjourned for Lunch till
fifteen mintes past Fourteon of the Clock

The Lok Sabha re-assemoled after Lunch
at Seventeen minutes past Fourteen of
the Clock

[SHRT VASUDEVEN NAIR in the Chair]

DEMANDS FOR GRANTS—contd.
MiNISTRY OF HOME AFFAIRS—contd.

ot fra aema (Fr) : omwnfy
wErEA, & 9 A w@rar fs o aEae
HFfra avg ¥ Wi Y g Fvag,
T wifem, st B f1 W oeE
o1, IFFT gAT FY AL | 4y faFez wm,
s TWier Aefarr rmEer ar el S aer
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& gAT FT OAAAT qGE 9T WY 4T,
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qagw 3 F ;T ¥ AW AT E
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[t farreraor]
27 m A o g wEt WRaw @

% g, Wi mfaw qIw g A 9§ |
fergema &t dm fafedt 1€ wgR
wary JE &, oy WA ano¥ g

wal ara gfeom as% THo Qo aTH

WL H—IATGATE H—FATL ATF T
Go 91 X & Af#4i ¥ 9w @
g afss wawr w1 oy A faeer
21 % f foem fed s 9T
& TN I gETE T A A

IyAT AW # qwer o e W
¥ wfrrd daor s W & R #
e AW ¥ 'Y H o e
grar =rfed, dfgs =3 frdyox sew
T oFem =ifEd 1 zw aE Ad wEa
fF gt TH FELEEA TEOIA TY A TR
W oqT, 99 A ofedw uweren FRE
FT ¥ 471 FQIIT A § OF 3rEaA}
Far f& & 3¢ o= @war g, fe=h
@ gFar g afFw gwrw HE aw R
¥ ggar =gar g £ ag aww e
U WAT FTATHIA FL G E, A1 50
¥ag aff & f5 ot wewmr #1
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Folt dfeq = o oy s IFR SO
frawwea st ¥ qw 5T, @Y I I
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AGAAT AW E | I A AT
T @, !ﬁrqwﬁ‘rwﬁaﬁrrﬁ

W oo § A age a@ s W@
Ll i

T K 7T A ogwenr w1 A@TE
wE fag faaw gerd s §
A &1 gm fafree ¥ agr zvearsr
AT E, YA N F qrH TCedTed Word
& afra AN gt & o | aww
HAgt amar, u= frw ¥ TwEre # et
FL1 oA RAWTEG O & qM gan
g TAH TEEW A @ &
ATT T\ WAWIEL  ARd &, oS
arEfer SgA E AT I Ard WA wy
AT AT EAT | AT 9 wER Afra
T ¥ gFaAar ge a1 oig #f,
FT T Al swAr fag wTed

SHRI M. L. SONDHI (New Delhi):
The reorganisation of the Ceniral Secre-
tariay Stenographers’ Scheme is a very
importunt one. | wish the Home Minis-
ter hears it. But he is now busy in con-
versalion with other Ministers.

ot fim aRmw @ s geF F el
I TR swRr ama g, fE
ST o g Fgd & f5 ghafeds
¥ gAfefeas g—aai Afefemm § 7
Jaaw A wgw fafrex ¥ Sfad=
F TAwwe # gAfefeem fFaT— Who s

going to control this indiscipline? This
Home Minister was also a party to
creating that indiscipline. You must
give an example to the coming genera-
tion of this country, the student com-
munity. Why don't you give them the
example of Sardar Patel and Pandit
G. B. Pamt?
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a1 ? w fafrer amga W 3@ e
| AN 4, AR v fag o agr
WE—& gw #r fiEw § A o
AEAE, Afer & wmEw g Fow
FHAY dorf Wy WY EE I ATAR A
FT FL K g fafrees aga ¥ g1
Tgar g f5 o Em wr oquTd

When you are trying to corrupt the
legisiature where will the country be?

=7 Wl & 99 ¥ ™ fewmow v faiy
FWTEN

SHRI BAKAR ALI MIRZA (Secun-
derabad) : Mr. Chairman, Sir, the
Home Ministry is a key ministry and
our Home Minister, Shri Chavan, is a
very able administrator. But my diffi-
culty and the difficulty of the House is
that he is also a very able parliamenta-
rian. Any case it might be he presents
it in such a tactful ingenious manner
that it becomes convincing to every-
hody excepting himself.

Look at the cuse of Governors.
Three or four Governors acling in
different conditions without having any
contact with the Home Minister or the
whispering gallery of the Home Ministry
still come to right conclusions which
are in accord with the Home Minister's
views ! That is how things are going
on.

There has been a lot of talk about
cases against ex-Chief Ministers, What
huppened to all those cases? When
they were initiated, why were they not
pursued ? Is it under political influence
that the delay is taking place or are
they being given up ?

Coming to the report, I take only
one instance to show how the report is
presented to us. About the Admini-
strative Reforms Commission it is said
that all its recommendations are proces-
sed and decision taken on them with
minimum  delay—note the words
“minimum delay”—and the recom-
mendations are the major concern of
the Government. Shri Morarji Desai,
who is more sinned against than sin-
ning, presented an interim report on the
Lokpal. That was in 1966. The Lok-
pal had been discussed many times in
this' House before but the Bill was
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introduced in August 1968. Tt was
passed by the Lok Sabha in November
1969; still, it has to be discussed, debat-
ed and passed by the Rajya Sabha.
It took four long years for a matter
which could have been disposed of in
two month’s time. This is the speed
with  which the Home Ministry
functions.

There has been a lot of insistence on
speed. For the Prime Minister also,
socialism has to be speeded up. But
then, in addition to the 14 banks she
is not ready to nationalise foreign
banks. So, the concept of speed differs
from place to place.

Another matter is of Telengana.
If you read the short account about it
in this report, it would appear that
there was some agreement in 1956 and
in 1968 they discovered some deficien-
cies which were not implemented. So,
the Government concluded that speedy

work should be done for the imple-
mentation of those recommendations
and a eight-point programme was

formulated. Committees were institut-
ed and their recommendations are being
studied and worked out. Finally, they
have given more powers to the regional
committee in the State.

It appears from this as if there was
no mass movement in the State, there
was no demand for a separate Telan-
gana, the students had not been striking
for more than eight months, firings had
not been taking place, people had
not been arrested, their schools were
not converted into prisons; all these
happenings as if they did not exist.

Shri Chavan himself, when he visited
Hyderabad State, at one time said that
separate Telengana will also be a matter
to be discussed. Then he %uietly
forgot about it. He and the Prime
Minister appealed for normalcy. The
moment normalcy arrived, they quitted
the whole Telangana people and the
Telengana problem. This is the way
they have been treating the Telengana
issue.

Nearly 300 people were killed in the
firing but not in a single case a judi-
cial inquiry was instifuted. Only in
one case a magisterial inquiry was
ordered. That inquiry revealed some-
thing which was not to the liking of
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|Shri Bakar Ali Mirza]

Government; so the man who was the
inquiry officer was transferred the very
next month.

That is how things are conducted in
this country.

Now, after all, what is it that . the
people of Telengana are wanting?
They are not going out of the country.
They are not asking to apply a new
principle on which the State should be
administered. They only want that the
State should be administratively divided
into two parts instead' of one. Is that
a demand which is so difficult to accept
because it will affect some State of
Maharashtra or some State of Mysore
and that is why it should be rejected ?
What has the Government of India
been doing? When there was the
partition of the country, they created
a communal mind. When they formed
linguistic States, they created a linguis-
tic mind. That is how it has heen
going on. But when the demand is
made only for a simple administrative
purpose, that is rejected.

Only today, Mr. Chavan said that the
economic viability and the will of the
people should be taken into account.
About the economic viability, the
States Reorganisation Commission itself
has recommended the formation of the
Telengana State. About the will of the
people, if all that has happencd is not
sufficient to prove that the people are
behind this movement, let there be
some other way of finding it out. Well,
you conduct an opinion poll to find out
whether the people want it or not. If
you are allergic to the question of
plebiscite, then you find out some other
way. I suggest to Mr. Chavan that
either Mr. Brahmananda Reddy or he
himself stand from any part of Telen-

gana on the issue of a separate
Telengana. 1 am a small man. I am
ready to take up the challenge. Money

and power, all count. But still, I am
sure, the people of Telengana have
completely decided that they will have
a separate Telengana. And they will
have it whatever be the policy of the
Government of India. I would plead
with Mr. Chavan to give second
thoughts to it and have some
sympathy for the demand of the people
and some regard for public opinion.
This is not asking too much from a
person of the eminence of Mr. Chavan.
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There are so many problems before
this country which are very serious
ones. The question of the wuse of
foreign money in elections was raised
in Parliament. Then, of course, an
inquiry was made. We do not know
what action has been taken, whether
any protest has been lodged with the
countries who are using their money in
our country or any person receiving
the money has been booked or warned.
We do not know what steps have been
taken.  We cannot allow foreign

countries and foreign money to inter-
fere in our affairs.

As regards the question of defections,
the hon. Home Minister, Mr. Chavan,
was very vociferous when that matter
was discussed in the House. Now, the
defection has taken new dimensions.
It is not necessary only to cross the
floor from one side to another, sit in
another place, you divide and you
become two parties with the same
name, the same symbol and so on. The
fight is only about the symbol. Their
only functions are toppling and coup-
ling. The Central Ministers either go
there to topple the Government of the
State which is not to their liking or to
couple other parties so that a new
Government is formed. If this thing
is continued in this country, the Cen-
tral Ministers will be considered in

the States as infiltrators. They have
created that sort of conditions of
allowing defection to go on without
any hindrance or check. The report

itself says that communalism is grow-
ing and no effective steps are taken.

In Jammu & Kashmir they are
dividing the people region-wise. ~About
Scheduled Castes so many cases were
cited where they were ill-treated. Is
not the Home Minister responsible to
see that all these things are set right ?

Then take the question of Hindi, We
have not been able to create enthusiasm
neither among the Hindi States nor have
they been able to adjust their policy
to the demands of the Southern States.
This policy of having big States is
really a disintegrating force. Tomorrow,
probably, Mr. Chavan will be consider-
ed as a disintegrating factor in the
future of India. If such a contingency



237 D. G.(Home Ministry)

arises, you should be prepared for the
worst. There is not a single Hindi
State which has an outlet to the sea,
If the non-Hindi States with their huge
coastline ask for separation, then what
is the remedy?

What is the difference between the
DMK which is asking for secession and
Mr. Bal Thackeray asking people to go
out. One says, ‘I will go out’ and the
other says ‘You get out'. Both are
secessionist activities, Therefore, 1 see
before me in this country Lord Shiva
in his death dance spreading death and
destruction with Mr. Chavan as Lord
Vishnu sleeping with his chakra as his
pillow.

SHRIMATI ILA PALCHOU-
DHURI  (Krishnagar): I would just
like 1o bring to the notice of the Minis-
ter that T have spoken on the Bengal
Budget and Bengal discussion and so
I would not go into detail, But there
are one or two things T would like to
bring to the notice of the Hon. Minister.

About gherao, it has to be tackled
with a strong hand so that the economy
of West Bengal is not ruined. The for-
mer Chief Minister of West Bengal said
that during the UF Government regime,
there were as many as 689 and 78
gheraos in the public and private sec-
tors respectively, and another 48 and
29 gheraos respectively in the schools
and colleges. The High Court has
given a judgmeny against the cheraos.
Yet it has not stopped, In a Women's
College. the lady Principal, Smt. Mama-
ta Adhikari, was gheraoed till she faint-
ed, I hope gheraos will be put down
with all the possible expediency and law
and order maintained.

Secondly, T would like to bring to
the notice of the hon. Minister one thing,
When there was hartal in Burdwan, the
telephones therc went off whereas they
functioned in the rest of West Bengal.
This must be looked into. Telephones
and other essential services should not
be dislocated and should be given ade-
quate protection because they are the
last resort for the people to get into
contact with the outside world, and this
they could not do in Burdwan.

T am happy that the allocations for
the Border Security Force, the Indus-
trial Security Force and the Central Re-
werve Police have been increased this
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time a little. But there remains an
anomaly. While the BSF is under the
Home Ministry, the Border Roads Orga-
nization is under the Ministry of Ship-
ping and Transport. Unless the border
roads are maintained in good condition
and are made into all-weather roads, the
security of the borders cannot be en-
sured. Pakistan and China have all-
weather roads to the borders of India
and Pakistan has established so-called
‘Bookshops’ through which arms and
ammunitions are being smuggled into
India.

Lastly, I would like to mention a
word about the freedom fighters.
The freedom fighters have not got their
pensions. Some of their pensions will
come to an end from June-July, 1969.
We have not heard of such a thing
happening anywhere, You have crema-
ted them before they are dead ! Govern-
ment servants enjoy pension all through
their lives. It is never stopped before
they die! Why only pension to the peo-
ple who have served in the Andamans?
Frcedom fighters have fought all cver
India and given their lives, T hope the
hon. Minister will clarify the position.

We are all for Privy Purses going.
But the Constitution will have to be
amended under Article 291, Article 362,
and Article 366, sub-clause (22). But
Article 363 which debars the princes
from going to court about anything is
not going to be abandoned. You are
going to reduce them to the status of
a common man by abolishing Privy
Purses and amending these three Arti-
cles in the Constitution, but you do not
give them the right to go to the court
just like any other ordinary citizen. You
keep Article 363 which debars them
from going to the court. What I sue-
gest is, the Minister may kindly clarify
this point and some fair dealing may be
given to the princes.

Then, Sir, we have heard that the
cellular jail in the Andamans is going
to be converted into a hospital. You
can build hospitals anywhere but the
cellular jail should not be converted in-
to a hospital. Tt should remain as a
place of pilgrimage for the people of
India to get inspiration when they visit
it. People have gone there and the
torch of their lives has been burnt out
in the Andamans. Let their names he
written in letters of gold-on the stones
of the cellular jail, Let the cellular jail
be converted into a national monument
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[Shrimati Tla Palchoudhari]

and be preserved as such. | hope the
Minister will tuke this matter up per-
sonally and do it. Thank you.

ot amen aA ot (FIwwTTe)
g & qAT W, ITF awran d
o @n fafreft w=ddt ¥ smr wrm
dME 0 ol fawdy feAi srew W
Bt g o, faa & A F ot g
WTE SIX AT & T AR gt
AL a7 AR FAT Srfew iy ag
sﬁﬂra’rigimnwa‘rng‘r, @t 22
9 7% Awfrew #r 92 wey @
W qaam o1 ™ F ) b o
AT w1 oww oad g aifgd 1w
T W TS o M ey
TR T wAwAr wifgd fraz fad o
9T Em w3, afw T WrE
THA F wa e g wm gEAA
W @tz gam fqe  savar
LRSI B I e p— T5HTT
feawer mfmi % oarg g g
TIAITIT F [ry BRI F q
%9 AFAE, TR Ay T &, S T8
WA & Saf avfE whe oy g
TF AP o, whE Frew aw,
TCATTTT &Y AT AT 21 A A
T w% ) w o amafg Tha A
HIAT ATAT IR 22 AT X oT aF
W R F am oz oarg @
wfaw w3 s Taa T G

St fm armw: aw oA LI
afear @z o o

ot waw e Wi oaw ¥ qwy
&L oot AT F77 p
A

Q% wdlg  waeq . gIAERrd &
fazz &
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st fim A W aw
awafe wgrea ;. wriv amit

ot maem s Wi T oA A
At & 5 fow fam whal & oo o

e
£

fag™ faat Awme 2amw wifaa #0
AT gAT 9T, IAH Tw Gud fET
W g, afed faw aw £ Ga daw
frd @ § o @ wwam awdr Rl
sy g e wew § wwd qamag, a
FTATIRTA FTHT A= AT FT QT
¢ fogk waidz &1 oA gEA AE
.;13 T HR AT TAT FIA IS AT
TAAHE F W ¥ ATE ¥ SiEEr @A
Tfed &t aTEErd & g7 ¥ 9 We-
T FT A IW AT FAT AW ER v

i RETda & §6 ¥ s e
fra fF qeb § o7 wATETS @%3;3‘
¥ wRARtT 9w SR, dg ST
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fear mn @ o wE qgr fed @
A aifFem #1 ogra &) S gt
AT aIfeeaT ¥ a9 @ )
forgrm gw T wART amy § i arwt
AT gag) & wwwar g fraww
arerRId  E1A A far v arfra
8y Fra T A gward, AL oA aw@
T 2 fs oferma = owimEr AFT )
w7 o A agd 5o g A
7T F§ eyt TH OFMH AT AR R
wr & @ afeear 19T wE@ 9
¢ frag 3w = ®t FL? AR o
#frd offerm &1 g9 & o a1 qw
aEw Al ¥ IW Y & ALY q9FE
% &1 7g gwrd wward & w9
g fafeex aga & womfew @ fF s
arFE Fri IF FAFT W ¢ Al TEIF
F1 FET FA9FT T A W A AH
dqaeAg X FT FIE AAT FTH A I5A |
TifF yas arg g 3@qr ¢ f& a9 &
GHT aMEA & AT ZATT AF H GIETA I
T wFA W

W B wa J fegargdom 1 A1
FrAT wE gaT €1 Fwrfgr @z A
T GUARI ATTA  TIAT 8 R ag
gerar giar ¢ fFag @ e ana
FE AT E AFFT T AT §F ST A
frer o & a8 af wgd g =@
qra AR F fgeew 7 aamn ar ek
g IA FT Adar qg gur fw Tl
Fgfedi M g & w2 Jare faar mm,
aral gt ¥ NG WX g fRie.
T & 91 FT A gy, foam : advn
g gfF wmow dHwd qod &
gz oz HE W ad §
IR @A w1fgd | feaargsion w1
. @M arer few @A wER
g9k ag qwawm W INNE F@
2?7 ¥ owg g SR A fe-
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WA & EAAT OF v A w2
T owow ¥ Al amarfe swq -
e # ywmfaa & S o oF e
T Ao, A §, W afww g,
T4 A & AT worarew, o q@_-
A A7 Iefir o aFd e ag
TF Q97 a7 o9 ¢ ¥y qg qg g
¥ & qagw oF faare qgaR @ ?
o7 g7 fraw S aw ey & o e
& F 98 oA frara oY qere A arar
form # g srar & ot A an ferpeara
How g1 Mq ¥ uw I & wufos
Fgd s e, wow ¥ frad 3w e
wafe § 2Ny 37 &1 aw § qarferw
¥R ag TP A fF @@ nEewa oF
ar QAT §d, @ g W FT arg
g A9 g 1A 1w AR geER
g & newEr § FE  ATIEE
€ F& THrE §1 T wagg a
Fra grar agard o Ase ag e fE
fergears a1 uw wwgw @1, fow 9T
93 fggrma & jafae qra @
qqq FN T I AE A HS AR
87d & unfew &t aws 9 wd agr
I iR @arerd § & AW oF @3r
FI oW €, wE A gEmel #1 AAd
€ %Y A Agarait w5 wrd § 3w ford
ggata oY wAfET @ &) aw R
sifar s & Nta g ifegarsina
F1 AT AT AT ATGAE
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MR. CHAIRMAN: Shri S. M. Joshi.
You wanted to ask questions to the
Home Minister.

st g®o Qe WS (qAT) : wwmfy
WERE, WEA FN uF THawRH
VW 2 I Ao eve FTAT AMRAT
g3 faae &1 & Zmng 5 s
HEAA  FHIEA AT AT w0y @y
famradaw & sad dla e
A oFEy & OfRowaTeer aret A
™ T w1 e fpar 2, w39 6
FRE ) Fox & ¥ ag o
FTLAT wEM g fFug marw aga faw
q A gATR 1 1956 F EATT =Y e
AN 9 A THY HEM O aaerw fear
a1 f5 73 maw el T Er gw A
aifgd | T A 1 FE Zw AW A
& @ frar | w3 gg waw wAT a9
TOTE F AN 3Oy FL wATAT A FY
qT WA gATE S AR Eoam et gt
WA AT g9 T ITAAMIF sroarAa
fear f& gw uar €18 Zfeafom dfrm
AFT T A3 F FgO ARG fE
wErA wtaw frgas s oara

RERCEE T ol A R
agl st wifgd 1 s gErd maiTe
W T W oA fgA fFwrdar &
gl f5 mgroe F @ maTaga A
wqo gt frarar, gw A A A e
a1 1S A AW & rEEm IR Wy
I FAA T fear av 1 oz oAy H
n wanfor fad 7z 8, @ww arad
r adh T fF ag A fawm
Y I FHAT T |

SHRI LOBO PRABHU (Udipi) :
This is not fair. This is no question.
You must give us a chance again. My-
sore must have the right of reply.

oY q@o Qe Wieh : F NE Fave 7Y
W WEI X om@E FA
T A A NG W § A
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dgT T FTEHAT w1iEE | qg gAH
@ agt T@F DA 10 @ FAH A E
JAFT &1 ITE! qECHT AT FATU AT
W AeT F EW §IIW QA FAR
fad & et wgem & wonfon w€w
AT IA R AGSAT FY AT AV AW wE
o @@ & R 7 fedr wv g
=rfed |

ydY GuTA F FILA A @ feT oz
LA EACU A I AR 1
¥ azeqi A gfoew @i &1 FEER
@AY AU FF IAH TR T T
aa WY FEfranwE R I &
gt A% § |WifF Fgi gara sfuse 78
21 7 Fpm frag fafaas gwe s
FymEe AIwd H9H FAH A anfs
negET FEEA W WIgEE ZrE .
A AT W TR AT E T #Y 3R
fPmm @ W% s W F @ A
A F qrav 44T grar gHAmT Y

SHRI M, L. SONDHI: The Home
Minister must throw some light about
the position regarding the Centrar Secre-
tariat  Stenographers’ service. There
should be justice shown to them,

st warem (et A=) ¢
Hrer FEAWIRA FT ¥ AAT WERET ®
MET &) IAF ATy WEWIF B W)
agr gafdesn & wr &1 g fafex
fetds § Tmifm a madt |
g

MR. CHAIRMAN: All these had
been raised during the debate. The hon,

Minister will reply to the points, if he
can,

sit wfaer wen (afwar) : awmfa
T, ¥y ol @ aeE ¥ AT AW )
A9 W AF FTCH HEE T AR
MIT WA AT AF qwA A, K
27 AT {ATH ST AZATE ),
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MR. CHAIRMAN: Because the
Chair should not be misunderstood, 1
want to make it very clear that the Con-
gress Party has exceeded its time, and
that is why I did not call you. Your
name may be here, that does not mean
that everybody should be called. You
may ask a question,

«fr wfrer wga : gare fafaeet amge
Foar agwwr o1 fF g mAw sk
fagre & dya wr argx femgez g ag
grar faarz #1 AwEr § WG <Mi
WIH W @R q@ §T &%l g
oz 1T AF AL Y | T AN L2F AqOE
¥ qrgdta F&F THET AT FL TFAT
i fa3dr warE A Fn AEITE A7
dff 91 ama F q@ W FT FWE |
zw  arey f4adr wae  omar ar ) zEF
AH Sraw FAA A T4 e 0 afew
Iq FOEIX HWE A g1 9T @r §
Fifs qzar grf a1 7 faswrar ard 1
fNE) godo MEAH 7 HrawT o feat
gfe oy fow ity weg ad @A
W FXFT | § S Ggm g fF
F1 7E7 a0 el #Y A FT /9 FO
WE afs I dF a1 AT Wi
fesfy qr & 7 o7 7T a7 M g av
IART AT A ATAT  WILT AL FI
FIAE | WA GIFL FY IAE § FAIL
frar 72 M@ & a7z darxd
&1 amuR fmmr & =g et @il
o | grEeT s, 99§ dusfaar
¥ my oaw 1 I saErE A
T § ) I Auraar fear A wIfEwa
ag  waEen aasr T afzd oo oev
AL IAST A E &

s dvr At (FpEE) 2 @ ®
arasit ¥ garawr fewared | W fAe
qnC FXArET | gl Fer f6d @ 39y
qFTAT |

off wfrwt wwia : gwAdT g gfe
FAt & for adm feir &Y, @ o
afda Iasr e IAwr Ag foar g
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T T & I R ¥ Ay
WE IR frivsr off vax wwe
IRH TRWE N FAAR §, A
HYET qTZ FA AT | a7 O arrdx
gl ggawr & wifgg

¥ qEAT H S e waifr g 93T
w<f, IEAT & fr T g o s oy
T A g W, W g g g
H AT WEATE R WA waTe gaw
Qﬁﬂﬂ*fﬂqﬂl‘ﬂ@al

fr & st a= @ wfd
T, I FTOHIR, 997 a1y § oF
tfrmr(f‘z-"é’rwa'@ﬁwg;

amf«u@w:anitmﬂw;ﬁw
fafaeaT |

SHRI LOBO PRABHU: On a point
of order.

Y

SHRI S. M. KRISHNA

roye—

MR. CHAIRMAN: 1 understand
what Mr. Lobo Prabhu and Mr. Krishna
and others want to say. I can assume
that they want to speak on the Mysore-
Maharashtra border question,

SHRI S. M. KRISHNA: Not that.

MR. CHAIRMAN : Let us hear Mr.
Lobo Prabhu first,

(Mandya)

SHRI SONAVANE (Pandharpur):
He should not be aliowed. He had his
say, If he is allowed, you should give
me a chance also.

SHRI LOBO PRABHU: T would like
to know very clearly from the Minister
whether the Maharashtra Government
did not press for the appointment of
the Mahajan Commission and whether
they did not accept very clearly the
finding of that Commission to be final.
Secondly, I would like to know whether
this new principle which we are en-
unciating was not placed before the
Mahajan Commission and was not re-
jected by it. Thirdly, I would like to:
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[Shri Lobo Prabhu]
know, if Government is going to_apply
this principle to Belgaum in the North,
whether it will apply it to the South
also and give Kasargod to Mysore.

SHRI A. SREEDHARAN (Bada-
gara): You will never get it. Do not
have such dreams,

SHRI LOBO PRABHU: In case they
are not going to apply that principle uni-
formly, why are they making an excep-
tion and apply it to only one part of
Mysore in favour of Muharashtra?

SHR1 SONAVANE: Is that a point
of order?

MR. CHAIRMAN : Hon. Members
would like to ask many questions. Let
us find out what the Home Minister has
to say first and then if some questions
remain after that, definitely they cuin
have an opporlunity of putling ques-
tions. If you ausk questions hefore the
speech, there will be no end to that.

SHR1 CHENGALRAYA NAIDU

(Chittoor) ; Sir, how can he reply when
I have not put my question?

MR. CHAIRMAN: [ promisc you,

Mr, Naidu. Let us first listen to the
hon. Minister and then see what can
be done,

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN): Mr.
Chairman, the demands of the Home
Ministry have heen discussed for neurly
ten hours and I am glad that so much
time has been devoted by the hon. Mem-
bers. It shows how concerned they arc
about the problems which are dealt with
by the Home Ministry.

To begin with [ should like to make
one submission. Most of the speeches
dealt with problems which had been dis-
cussed in some depth on_previous occas-
sions and on those occasions I had ex-
plained the Government’s position on
those matters. While dealing with those
problems in my speech, 1 may be for-
given if 1 have to repeat some things
which 1 had said earlier in the House.
Let me make it clear at the outset that
1 do not propose to deal with, minor
points or specific issues raised, hecause
it is not possible to do so within the
short time. I am also noy going to re-
peat the points dealt with by my
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colleague, the Minister of State,
Shuklaji. That represents the division
of work in dealing with problems.
Possibly some Members are exercised
over the border question. 1 have
nothing more to add to what Mr. Shuk-
laji said on this question.

SHRI 5. M. KRISHNA:
agrec with him?

SHRI Y. B_. CHAVAN . He has spo-
ken on_hehalt of Government and 1 am
part of the Government.

Shri

Do you

SHRIMATIL TARKESHWARI
SINHA (Barh) : Whay exactly are you
going to say? The hon. Members pointed
uut how his reply was unsatisfactory.
His reply takes us back 10 the same posi-
iton Irom where it started. If you do not
have anything to add to i, what arc
you going to do about it ? You are fac-
ing the situation to the maximum ex-
tent; we are much concerned about your
State also.

SHRI'Y. B. CHAVAN: It is not &
question of what T say in a particular
case. The Government's attitude in this
matter has been explained and 1 do not
wunt to repeat the same.  Some major
questions were taised, and rightly per-
haps. The law and order situation in
the country was one of them, It is true
that it is a very important question, 1
do not want to mercly repeat what hap-
penpd in one State or another State and
go in multiplying the incidents. I think
in a debate of this type it is much better
o sec the whole problem in its proper
perspective. There was violence for one
cause or the other. It is much better
to see what is the charucter of the situa-
tion which gives rise to the violence that
takes place. Tt is not purely u law and
order situation in that sense. Tt s not
purcly a police situation in that sease,
Basically voilence is an cxpression of
certain social, economic and  political
tensions that exist in the country, that
exist in our system as such, (Interrup-
tion) 1 have heard you for 10 hours
patiently. You may not agree with me
or with whatever [ am saving. But at
1ca‘s( 1 deserve some hearing on  these
points.

" AN HON, MEMBER: Somc sympa-
y.

SHRI1 Y. B. CHAVAN: Certainly, 1
need sympathy, and I am prepared to
give sympathy where it deserves. ™ow,
the question of violence is there. If you
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see from 1967 onwards, this violencc hus
taken different forms. Sometimes it is
a communal situation; sometimes it is
a situation of violence arising out of
land problems; sometimes, it is a situa-
tion arising out of the problems of
youth; sometimes it is an expression of
certain extrem: political philosophy.
These are the different facets. I know
therc arc some purely law and order
problems also, where dacoities or mur-

ders take place, These problems are
there.
A point of view was  expressed,

namely. that when such things are hap-
pening, whut was the Central Govern-
‘ment doing, [ do not want to sl'_{u'k the
responsibility of the Central  Govern-
ment. 1 do accept the general principle
that ultimately for the iategration of
this country, for the sound working ol
the Constitution, the Central Govern-
ment is responsible. | do not want 1o
give up this overall responsibility. But,
at the sume time, whenever we say that
the States have the responsibility of
doing certain things, it is not merely as
a sort of cover for what we are  nol
doing. but it is due to the clear distribu-
tion of work which is indicated in  the
Constitution itself. I say this hecause
in the debate, I saw some contradictory
arguments, Some said, whatcvcr. hap-
pens in cvery State, the Central Govern-
ment must take up the responsibility
and act. Others said. we must not for-
get the distribution of responsibilities
hetween the States and the Centre.
Naturallv, they raised the question of
Centre-State relationship. In a way. T
would sav hoth the approaches are
partly correct. Therefore, these prob-
lems will have to be seen in their proper
perspective,

If you take problem after problem,
1 would suy that the Centre-State rela-
tionship is certainly a very important
issuc. Jts importance is not new. It
has heen so even from the very hegin-
ning. when the Constitution started
functioning. It has become a little more
vocal, after the 1967 election, because
there is a change in the political pattern
of the governments functioning in this
country. But even hc{prc 1967, these
questions were there in one form or
another. On this question of Centre-State
relations, it is not that we suddenly
became aware of the problem. For-
merly. there was one partv ruling both
at the Centre and in the different States.
The mode and tenor of the problems
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were different ; but I know from my per-
sonal experience in those days that there
were several problems between the Cen-
tre and States. We had many times raised
this question. There were many views
in different States, because even then
there were the problems of the States;
problems of devel nt, aspirations of
the le; linguistic aspirations or
other apsirations. Sometimes, there was
some sort of contradiction between the
demands and the aspirations of people
in one State and the people of another.
So, the problems were there. They be-
came more pronounced after 1967,
because there ure differen;y parties func-
tioning in different States. So, as a mat-
ter of fuact, the question of Centre-State
refationship needed some consideration;
needed some study.

15.08 bours.

IMR. SPEAKER in the Chair]

Many suggestions have been thrown
up in the lust few years, This ques-
tion was taken up hy the Administri-
tive Retorms Commission, They ap-
pointed a Study Team presided over hy
our eminent jurist, Shri Sctalvad, They
have produced a report. Even the Ad-
ministrative Reforms Commission itself
has  mude certain  recommendations.
Their report reached the Governmet
sometime in June, 1969, and after thai,
the report is being studied, and 1 think
the Government will be in a position to
come to certain conclusions about it
soon. This matter was also raised io the
standing committee of the National Inte-
gration Council. 1t was decided  there
that this problem will be discussed. As «
matter of fact, some persons who parti-
cipated in the debate in the National
Integration Council agreed to give their
points of view about the Centre-State
relations, T think the CPM has sent its
paper. Even the PSP has sent ils own
point of view. But we thought it much
hetter that the problem should be studied
in all its aspects,

One important recommendation of
the ARC was—somebody vesterday read
a4 part of it; 1 do not remember exactly
who it was—that the study  of all the
Centre-State relations  indicates thay #
is not_necessary 10 umend Lhe pre-
sent Constitution. hecause the Consii-
tution is flexible enough to find solutions
to the problems that arise from time 10
time. There is no question of amend-
ing the Constitu}lion or making struclu-
ral changes in the division of powers
between the Centre and in  the States.
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[Shri Y. B. Chavan]

It is not necessary. Really speaking, the
problems are limited to two or three
different areas. One is about the role
of the Governors, which has become a
matter of great controversy and debate.
The other is about the financial aid or
financial contributions that are given in
one form or the other. These two are
the most important spheres, because it is
in these fields that there is a continuous
dialogue, a continuous debate. So, we
w[ill lllwve to go into these problems first
of all.

About Governors, unfortunately it is
said that Governors in different States
observe different standards. The only
question about which the Governor has
got discretion is about two or three spe-
cial problems. Q.e is abouy the appoint-
ment of the Chief Minister. The other
is about the dismissal of the ministers.
The third is about the dissolution of
the Assembly. The fourth controver-
sial matter is about summoning and pro-
rogation of the Assembly, These are
the different issues that arise in the
States. The question first arose in
Rajasthan, If you take the history of
the last three or four years, they are
very rich in experience so far as the
working of the Constitution is concern-
ed. All varieties of circumstances came

up.

SHRI RANGA (Srikakulam): They
coincide with your tenure also.

SHRI Y. B. CHAVAN: That I think
is to my credit,

SHRI RANGA : That is to your dis-
credit.

SHRI Y. B. CHAVAN: What is
happening in the country is not to my
discredit, Possibly some of the discre-
dil goes to you also.

SHRI RANGA : That is true, because
we could not dismiss you.

SHRI Y. B. CHAVAN : You cannot
do that. Now, questions arise about
Governors' powers about selecting the
Chief Minister. What does he do? The
situation arises only when there is no
one single party which is in absolute
majority. This arose in Rajasthan, The
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Rajasthan Governor decided 1o call the
largest party to lead the Government,
That question was raised here and de--
bated. My hon. friend, our senior
colleague, Prof. Ranga, raised it. I
remember to have said then that there:
1s scope for examining this question. I
did not take any particularly inelastic
position. Later on, we went into it.
1 do not want to repeat what I said
the other day. It was found that there
is scope for laying down certain conven-
tions and guidelines, which can be help-
ful to the Governor to decide who
should be called. There is a consensus
among the jurists we consulted in the
matter that the Governor should try to
convince himself by consulting different
political parties whether the man to be
invited commands a stable majority in
the House. This should be really speak-
ing, the criterion in this matter. 1
would like to say that in all the subse-
quent events, the Governors have follow-

c':J‘ this principle. I have no doubt about
this.

st vfa T (gdY) ;e E o D agi
=g wf A1 fawrfor &1 A A

o omawca wgm o oFuE ¥ oA
i

The other question was about dismis-
sal,  That question arose only in Bengal.
Whether those particular circumstances
were right or wrong is a matlter of
debate, and it can remain a matter of
debate, but the power of the Governor
to dismiss the Ministrv has been con-
ceded. The third question is about the
right of the Governor to dissolve the
House. Fortunately, so far this ques-
tion has not arisen. So, I would not
offer any comments, so far as the appli-
cation of that principle is concerned.

Now the fourth question which has
become a controversial matter is about
proroging and summoning the House.
In that matter some of the parties have
taken the stand that we have changed
the position according to our conveni-
ence. It is not so. On the other hand,
I would submit, some of the parties
have tried to interpret the right of the
Governor in_this matter according to
their convenience. When certain politi-
cal parties in UP wanted the Governor
to call the session and when the then
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Chief Minister of UP, Shri C. B. Gupta
took the stand that he will call the
Assembly the next month, it was pressed
by some people that it is the duty of
the Governor to call the session earlier.

st wg fawd (F7) : wifs ama #
I gga uw fadtaw femr ar, @
far g& Wi &7 N

SHRI Y. B. CHAVAN : It is not so.
Even there in Bengal, I would like to
remind Shri Madhu Limaye, because he
is an expert on the Constitution, ...

ot vy famd : df wrg

SHRI Y. B, CHAVAN: 1f you are
not, then you can take it from me, The
point in Bengal was that the Governor
wanted the Chief Minister to call the
session; he did not himself call the ses-
sion. In Bengal he dismissed the Gov-
ernment. Here the point at issue is
whether the Governor can himself sum-
mon the House, or prorogue the House,
or he can only act upon the advice of
the Chief Minister, In Bengal hc want-
ed the Chief Minister to give him advice
to call the session earlicr, not that he
wanted to do so in his own right.

st g fawd @ 7 arar, @ feferw
it fear?

o\ qyET A SR qg AqGT
Famg

The right of dismissal of the gov-
ernment is there. As far as summon-
ing and prorogation are concerned, lct
us forget the party interests and let us
forget what happened in what State. But
certainly, at the same time, let me make
my position very clear. Sometimes, it
is quite possible that the Chief Minister
may give wrong advice; one cannot say.
It depends upon the circumstances.
Suppose, for instance, there is a no-
confidence motion pending before the
House, if the Chief Minister gives an
advice to prorogue the House, perso-
nally I would feel that it is wrong to
give such advice to prorogue the House.

But it is not the fault of the constitu-
tional position; it is the fault of our poli-
tics. us try to understand this.
9—2 Lok Sabha 70
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Whatever is wrong with politics, let us
not try to attribute it to the wroking of
the Constitution. Unless we show con-
sideration for the working of the Con-
stitution, unless we try to Kkeep the
values of the Constitution above the
interests of the political parties, the
political difficulties are bound to arise
from time to time.

As a matter of fact, some hon. Mem-
bers arc trying to make the Governors
despots by their interpretation of the
Constitution. We are the protec-
tors of the rights of the people. We
must interpret the Constitution in such
a way that the rights of the people are
protected. ... (interruptions) 1 cannot
carry on a dialogue with all of you
simultancously.

SHRIMATI TARKESHWARI SIN-
HA (Barh) : What about the instrument
of instructions to the Governors?

SHRI Y. B. CHAVAN: I am prepar-
ed 1o have a dialogue with her a little
later, not now.

1 was rying to discuss the problem
of Centre-State relations of which the
Governor's power is one aspect, I
would like hon. Members to take care
of one thing, It is the basic respon-
sibility of the Central Government to
see that the Constitution is properly
worked, that we encourage the forces of
integration and that there is the adminis-
tration of peace, At the same time, the
States are also equally responsible so
far as their sphere of activity under the
Constitution is concerned.

SHRI PILOO MODY
Please do not leave it at that.
has to be a little more than that.

SHRI Y. B. CHAVAN : I know.

SHRI RANGA : That
is taken by him,

SHRI Y. B. CHAVAN : Whenever
it was found necessary for the Central
Government to intervene during the
last three years it was not shirked. In
more than five States the Central Gov-
ernment had to intervene and take over
the administration. How can you then
say that we have failed in our duty ? It
had never happened before 1967. No
month of a year had passed without
having some State or the other under

President’s rule.

(Godhra):
There

“little more™
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[Shri Y. B. Chavan]

It is indicative of two things. First
is that there is something basically
wrong with our party politics.

SHRI PILOO MODY : That we
know.

SHRI Y. B. CHAVAN : What is the
use of merely knowing it?  You
know many things and I know many
things. Unless we examine and under-
stand the problem, it will be of no avail.
I am not speaking as a partyman, I
am not merely saying it as a minister,
I would like all serious thinking people
to consider what is wrong with us,

SHRI
listen?

SHRI Y. B, CHAVAN: We¢ had in
1969 mid-term elections in five States
before the five years were out. Un-
fortunately, we find that those very
States are still sick States. 1 do not
mean “Sikh™ States; I mean, “sick”
States—SICK, sick. We find that
only in those five States there is again
a change of government and one of them
has again come back under President’s
rule. So, we have to examine what is
wrong with us. If at all we want to have
some proper solution, it is necessary that
we do so. Merely trying to find some-
body as a scapegoat and beat him—
sometimes angry or confused people try
10 hold up somebody and beat him and
if vou want to make a scapegoat of me,
1 do not mind being one—is not going
to lead you to a solution as such. The
solution, as o matter of fact, is that
all the political parties should go deeper
into the causes of the trouble of the
country today. I woud not merely tell
this to others. It is much better that all
of us sit down and go into it..

SHRI BAL RAJ MADHOK (South
Delhi): The Leader, the Prime Minis-
ter, must set the right example. ... (in-
terruption)

SHRI Y. B. CHAVAN: Extreme poli-
tical ideologies are responsible for the
violence today. There is no doubt about
it. There is a sort of ferment going on
in all the political parties.

Some Members raised the question of
defections. 1 hope, all the leaders of
parties, who were present in_ that dis-
cussion which we had in the Committee
on Defections, will rememhber what we

PILOO MODY: Who will
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discussed and what was our basic con-
clusion. Our basic conclusion at that
time was that it is difficult to define
defection.

SHRI PILOO MODY: On the last
occasion 1 defined it for you, If you
step down from your Home Ministry
and come here, it is not defection : but
if one of us climbed up to the Home
Ministry, that is defection.

_SHRI Y, B. CHAVAN: Then, accor-
ding to your interpretation, there is no
defection in the country because I have
not gone over to that side and you have
not come over to this side,

SHRI PILOO MODY: Nor are you
likely to.

SHRI Y. B, CHAVAN: I must say
that the committee’s examination of the
problem at that time was more realistic
than now. It was said that we were
passing through a phase in our country
when there was a perpetual readjust-
ment of political thinking and loyaities,
At that time it was anticipated that therc
would be a possible splitting and amal-
gamation of parties which later came
true. The only limited part of defec-
tion that was considered necessary to be
dealt with was the tendency of leaving
parties to get office. The Defection
Committee—it was not merely a com-
mittee appointed by Government; it was
a committee representative of all the
political thinking in this country—came
to the conclusion that what we could
cffectively deal with was not the gene-
ral problem of defection, because it was
very difficult to define defection, but the
changing of parties by people from one
side to the other only in order to get
office (Shri Piloo Mody : Or for profit.)
and whether that could be controlled
for one year. They made another sug-
gestion also about the ceiling on the
size of the Cabinet etc. That was also
another important suggestion.

Wragfamd : & ¥ sk giAw
fradt ot & w21 w1 5 Ay 9ff &
aff F dfew @@ T Awd A
ATy . (wwEm) L.

SHRIMATI TARKESHWARI SIN-

HA: May { remind you of your. s
stand? en Shrimati Indira andhi
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was the Congress President, the Work-
ing Commltt_ee had taken a decision—
it was a united party then; I was also
there—that even if a person defects
from another party, he will not be taken
into the Congress unless and until he
is asked to seek an election and that, if
he is elected after seeking an election,
only then he will be taken in. What
happened to those golden promises, tra-
ditions and principles that you laid
down? You have violated them...
(Interruptions)

st it T faw e qrfer v
¥ fao gar ar

SHRI Y. B, CHAVAN: I know
many of the decisions which we had
taken when we were united. What is
the use of saying all that now? (Inter-
ruptions)

st wdl T g wer S Fyooar
saE F40 g3 =fam

SHRI BAL RAJ MADHOK: What
about the unanimous decisions that
were taken? Have you tried to imple-
ment the unanimous decisions even?

=it ry famd : T W TEAT @O
g SaR g W @y owon ?

SHRI Y. B. CHAVAN : I am coming
to that. We had discussed this pro-
blem in a small committee, Then, we
had decided that the Report should be
properly discussed in both the Houses
and that, after assessing the view of
both the Houses, then we could go
ahead in formulating the Bill based on
those discussions. This Report has
been discussed in the other House, The
Report is going to be discussed in this

House. [ had given notice of during
the last session. I am not complaining
about it. I am merely stating a fact.

Unfortunately, we have not been able
to get time to discuss the Report. Let
us discuss it again in a full forum and
then come to conclusions. We are,
in that sense, committed to bring in a
legislation based on the discussion in this
honourable House.

I will now refer briefly to the commu-
nal riots. Communal tension is one
of the saddest things that has h
in our country, I have no doubt about
it. We have many times gone into the
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causes of it. We have never said, as
some Members tried to indicate, that
a Government publication has said, that
many things have happened because
Muslims were taking the initiative. The
Government has never taken that stand.
Some political parties may have taken
that stand.

SHRI OM PRAKASH TYAGI (Mo-
radabad): The Bhagwat Dayal Commis-
sion Report,

SHRI Y. B. CHAVAN : You have not

completely read the Raghubir Dayal
Commission Report.
I must say one thing. I have said

many times before and I would like to
repeat it here that a feeling has been
created which is responsible for com-
munal troubles, that one particular
community. is not loyal to this country,
When such a basis suspicion is created
in the minds of the people, all the diffi-
culties arise, The so-called demand of
Indianisation looks quite an innocent
thing. But when we raise a doubt
aboul one particular community as
such . . . (Inferruption)

SHRI BAL RA] MADHOK: Who
has raised it?

st anaw wAf (Faee) oy e
FEO?ACATT T AT BT AR FTAH
§ ... (wwam), .,

oft qmwrrr wope : aoR AR H A
Wt frorar AT F oAE AW
T T @WE |

st mwww Wi oao Qifefoes
wfer ¥ &8 A ag A www g afew
¢ Tav ¥ wifs 7@ d&r Ao

ot 3w W WOt ;AT AR
T ww &R daT ST AEa §

st wwrw T ot (o) o
qEAT I T gArT ey § R aew
® THTE T FT AT gaew &7 g
AT wgi 9T AW g E @h ara
awé wT Ak §
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SHRI Y. B. CHAVAN : So far I have
not mentioned Jana Sangh....(Intcr-
ruptions) Sir, we met in a standing
committec of the Mational Integration
Council and, fortunately, all the politi-
cal parties were there—] am talking only
about the constructive part of it—and
we came to a conclusion, including Jana
Sangh party, that we should create a
joint campaign in the country to see
that no particular community should be
maligned in this way.

SHRI BAL RAJ] MADHOK:
you did not take the initiative.
wanted you to take the initiative.

But
We

SHRI ¥, B. CHAVAN: I am
that at least in that mecting the
Sangh took this position, and I hope
they will keep the promise they have
made in this matter. Let them  join
other partics and create condition of
unity in this country,

olad
Jana

SHRI BAL RAJ MADHOK: Wc¢ are
prepared,  Let the initiative come from
the ruling Party. Let the ruling Purty
give a declaration  that they will not
use this communal question for party
ends, You arc working up eommuna-
lism in the country, You have vested
interests in doing so.

SHRI Y. B. CHAVAN : Mudhokji,
you have forgotten one thing, Only
yesterday somebody made certain obser-
vations. An hon. Member from West
Bengal said the Congress suffered in the
1967 Elections because the Muslims did
not support the Congress anywhere in
the country. I hope I am quoting him
correctly. Therefore, there was no ques-
tion of Congressmen getting the votes
of Muslims. (Interruptionsy There was
no question of Congress trying to .
(Interruptions)

SHRI P, G. SEN (Purnea): I repre-
sent a constitucncy which has  30%
Muslims, . .

SHRI Y. B. CHAVAN: I only quoted
those people. T did not say... (Inter-
rupn‘on_.v)

SHRI P, G. SEN: I do represent
the people. 1 object to this.

SHRI BAL RAJ MADHOK: The
very fact that you have quoted him
means guilty-conscience pricking.
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SHR1 Y. B, CHAVAN: No, No. 1
am trying to prove that there was no
question of Congressmen taking a com-
munal position, Congress consistently

stood by the principle of secularism all
the time. . (Interruptions)

SHRI P. G. SEN : I object to what
he said. Don’t hide yourself.

SHRI Y. B. CHAVAN: Ultimately
coming back to the problem of commu-
nal tension, we will have to take care of
one thing, This one question is going to
be the real test and trial for the political
Parties in this country, Unless we
succeed in creating an atmosphere of
peace and understanding and create
amicable relation between all the com-
munities in the country, nothing is going
to happen. (lnterruptionsy)

Now I would like to touch the other
problems referred to here. I know I
have a very short time at my disposal.
Naturally, qucstions were raised about
statehood for Union Territories.

N wereic  wiedl (2192) : § ag
sirr =rgar g fEF o miw agiev
el & Aerdl § o 37 & faw o
AT FH T AT TE ATTE ¢

ofi fma mman ;. st @ agrar
U ST miEew H ogEd S @Ee™
fra1 g, e w@TE wioFr AT g
.. -(ugam) ..

SHRI Y, B, CHAVAN: I do not want
to go into all the questions. There are
scores of questions which need to  be
answered.

SHRI PRAKASH VIR SHASTRI:
It is a very very important question.

SHRIMATI TARKESHWARI SIN-
HA : May 1 submit to the hon. Minister
that in the other House the Chairman
of the Rajya Sabha allowed an hon.
Member to raise this issue of Lal Baha-
dur Shastriji's death, I think no satis-
factory reply has been given in that. 1
think it is the duty of the Home Minister
to satisfy the House and the country as
to the exact position in that case. Be-
cause the Chairman of the other House
allowed a debate, it means he was quite
conviaced about the cogency of the
point.. Therefore, I would like you to
reply to that.
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SHRI Y. B. CHAVAN: What hap-
pened in the other House, I won't dis-
cuss it here.

SHRI RANDHIR SINGH (Rohtak):
Sir, if you allow like this, everybody
will put a question,

SHRI PILLO MODY : Anything you
want you ask,

AN WEW : ¥T A qTOA T
75 faar & o7 st gEedr Y
=ifew

SHRI Y. B. CHAVAN: I may deal
with some specific problems. They are
not small in themselves but I would
like to deal with them briefly.

The question of conferring statehood
on the Union Territories has been raised
{from time to time and I was referring
to this question when I was answering
some of the questions this moming, A
major demand has come from Himachal.
Pradesh and the other from Manipur,
Tripura and other places. We are aware
that there is a strong feeling in this
matter. But we will have to go by cer-
‘tain criteria and these criteria will have
to be on certain financial considerations,
Naturally political aspirations also can-
not be forgotten. I don’t deny the force
and strength of the political issues. In
this matter we will have tg go in a
more orderly manner and certain objec-
tive criteria will have to be followed.
In this matter our present policy is this
that we must see that at least some
financial stability is likely to be main-
tained after giving them Statchood etc.
Ultimately the problem is of giving them
enough facilities and resources for the
pcorle to develop economically and so-
cially. This is really the problem. It is
not a question of State or their territory.
At the present moment in some of the
States, in some of the Union Territories,
the Central Government has to take a
heavy financial responsibility. We have
started a process in this matter of having
discussions with Himachal Pradesh. A
paper was prepared with the help of the
Planning Commission and on the basis
of that we had some discussion with the
Chief Minister of Himachal Pradesh and
1 hope that the discussions will ultimate-
ly fructify and lead to the solution which
is so much in the minds of the people
of Himachal Pradesh today.
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DR. RAM SUBHAG SINGH:
(Buxar) : What about Manipur?

st ©fa o wfog-fag F @i
o oam &ifem

SHRI Y, B. CHAVAN: I do say that
it has got its own problems but at thz
present moment, as I said, this problem
of Himachal Pradesh is being consider-
ed and I cannot say whether the pro-
blem of Manipur is so acute now.

No, Sir, one significant achievement
that 1 must mention is, that only yester-
day the autonomous State of Meghalaya
was inaugurated, This honourable
House has endeavoured for a long time
and ultimately the Bill that we passed
here has resulted in the actual creation
of a new autonomous State. I take this
opportunity to give our greetings to
the people of Meghalaya.

Sir. onc hon. Member mentioned
about pensions tp freedom fighters, I
know the number of freedom-fighters in
the country runs into lakhs. And,
it has been the accepted policy so far
that it is for the States concerned to
look after the problem of the freedom
fighters and some States have prepared
some detailed schemes about it; and
they are being implemented. But we
found that one particular group of free-
dom fighters was not given attention to,
as it should have been. That consists
of some of the leaders or some of our
political sufferers were sent to the Anda-
mans from early twenties. Therefore
we selected this problem for the special
consideration of the Central Govern-
ment and we have now worked out a
scheme whereby a prisoner or political
sufferer who has spent sometime in the
Andamans. . .

SHRI BAKAR ALI MIRZA: 5 years;
not some time ...

SHRI Y. B, CHAVAN: That has
been amended now. Even if he has serv-
ed his t in the Andamans for a
day ultimately his responsibility will be
taken over by the Government if his

.total term of sentence was not less than

5 years. Under that scheme we have
started sanctioning provisional pensions
to those people. I think in some cases
we have given pension of Rs. 200, in
some cases, Rs. 300 and so on. We
have taken this as our responsibility.
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SHRI JAGANNATH RAO JOSHI :
What is the Government of India doing
to get the release of Dr. Masceranhas,
who is suffering in the Lisbon jail 7 1
want to know whether Government is
considering to give some relief 10 his
wife who is here suffering.

SHRI Y. B. CHAVAN : I know that
is one of our most important duties; and
in this matter Government has not for-
gotten Dr, Masceranhas, we are pre-
pared to use every possible means to
secure the release of Dr. Masceranhas.

st WY A AR ;I FY ACH
I 9 T F 5 18 wiE

SHRI Y. B. CHAVAN: T will look
into it and 1 request the hon, Member
1o discuss it with me. This is certainly
a good suggestion which the hon, Mem-
ber is making.

There is one other point, and that is
about the Scheduled Castes and Sche-
duled Tribes and their problems of em-
ployment. 1 think it was our duty to see
that whatever we did in this matter, we
did it in a proper way. 1 would like
to tell the honourable House that in
respect of whatever we have done in
the coursc of the last few months und
the steps that we have taken in this
matter, were directed towards the two
aspects of the problem. One is, a very
vigorous implementation of the policy
of reservation. We found that some
times there was some slackness in the
process. We took certain steps to see
that the policy which is accepted is
rigorously implemented. The other as-
pect of the problem to-day is to increase
the extent of reservation as such. I
would like to say that very recently we
reviewed this question and we found that
the present percentages of reservation
were based on population of 1951. So,
we reviewed the position in the light of
census figures of 1961, We found that
the reservation had to be increased.
I would like to tell the honourable
House that accordingly instructions were
issued. According to them where direct
recruitment is made on All India basis
by open competition, the percentage of
reservation for the scheduled castes has
been raised from 124% to 15%. In the
recruitment made otherwise than through
the open competition, the reservation for
them would continue to be 16.2/3%.
For the scheduled tribes, the percentage
of reservation for direct recruitment
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either by open competition or otherwise
has been raised from 5% to 74%. We
have also decided that the period for
which unfilled reserved wvacancies for
scheduled castes and scheduled tribes
may be carried forward be increased
from two years to three years to ensure
that this quota of reserved vacancies is
not permitted to lapse easily.

oY sfwTT Am q@T (TRT): AW
@/ owd §1 Ty mWH A Fe
gt gmr )

SHRI Y. B. CHAVAN: The honoura-
ble House would be happy to note the
recent decision taken by Govemnment
during last year. (Interruption).

SHRI SHEO NARAIN: You have to
fulfil this obligation that our young boys
are still on the streets in Allahabad.

SHRI Y. B. CHAVAN: Also we have
decided that in matters of promotion
from one category to another, persons
belonging 1o scheduled castes and sche-
duled tribes should be given certain spe-
cial concessions. In case of the schedu-
led castes and scheduled tribes persons
who are senior and are within the num-
ber of posts to be filled, the selection has
to bc made on the basis of fitness and
they will be given onc grading higher for
placement. This is a new decision taken
and 1 hope that the implementation
would improve the situation and more
facilities would now be available.

SHRI BUTA SINGH (Rupar):
Cruelty to the scheduled castes and
scheduled tribes is increasing daily all
over the country. What have you done
about that?

st th oo @t qW H @ §
gfomi T arfaarfedt  av

SHRI Y. B, CHAVAN: 1 was com-
ing to that. This was one of the pro-
blems which Shri Joshi mentioned.

SHRI R. D, BHANDARE (Bombay
Central) : How will you fill in this back-
log? Of course the government's stand
for raising the percentage must be appre-
ciated. But the most important factor
is the question of backlog.
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SHRI Y. B. CHAVAN: I quite agrec
with the hon. Member, But I would
like to have his suggestion, You will
please send it on to me and come and
discuss that with me.

SHRI KARTIK ORAON (Loharda-
ga) : Sir what about the restoration of
illegal alienations of tribal lands?

SHRI Y. B. CHAVAN : The subject
of illegal alienation of the land of the
tribals particularly in Bihar was discus-
sed many times in this honourable
House. The honourable Member raised
this when we discussed this problem in
Bihar Consultative Committee, At that
time the Consultative Committee of
Bihar had passed a legislation for this.
And it is being implemented. It has
also created some new problems which
will have to be considered. And I
think that the present Bihar Govern-
ment will pursue this policy more
vigorously.

Then, Sir, the hon. Member, Shri
Prakash Vir Shastri raised the question
of Pakistani nationals’ overstaying here.

SHRI BALRAJ MADHOK : They
are thousands in number,

SHRI PILOO MODY: They are not
Pakistani nationals but they are Indian
citizens who have not been able to pet
citizenship rights.

SHRI Y, B. CHAVAN: Some of the
cases are of that type. Most of them
are here. They could not be given the
citizenship rights. Therefore, most of
them are allowed to stay from year to
year. There are also certain bad people.

SHRI PILOO MODY: Please look to
their miseries also.

SHRI Y. B. CHAVAN: You have
given rather inflated figures. There are
some Pakistani nationals—minorities in
Pakistan—who have come here. Really
speaking this is a human problem which
has also to be considered. They are
very large in number. Their problem
has to be solved.

SHRI PILOO MODY: What about
the passport and other citizenship faci-
lities to the Muslims?

SHRI Y. B. CHAVAN: That will
have to be gone into, Some hon. Mem-
bers particularly Shri Bakar Ali Mirza,
made a mention of Telengana. I do
understand the importance of the pro-
blem. We have discussed it many times
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in the House, Merely repeating the
same demand for separation 1s not likely
to help either the Eeople ot Telengana
or the country or the State of Andhra.
Really speaking, one has to go into the
problem in a constructive wav, What
are the basic problems? First, the neces-
sity of giving morc opportunities  for
the development of that area. Second,
giving a right sphere for the employ-
ment ot the locul people. The whole
trouble started out of that, After con-
sultations, discussions and deliberations
with all, the question of surplus was
gone into. The report of the committee
presided over by the Supreme Court
Judge appointed for the purpose was
received. They suggested a certain
amount. 45 crores and after toking all
factors into consideration we decided the
surplus to be spent as Rs.

As for employment possibilities, there
are two aspects. One is the problem
of the integration of the different ser-
vices. That has to be expedited. Cer-
tain deficiencies were there. Remedial
steps were taken. Certain committees
were appointed. They went into the
matter and discussion is still being con-
tinued,

The other question was about trying
to get employment for the local peopls,
Mulkis as they were called. The rele-
vant enactment has been struck down by
both the High Court and the Suprcme
Court. So there is no legal way out.
But we appointed a committee of jurists
who went into the matter. They have
suggested a way out, that recruitment
should be decentralised. and if it is done
at the district level in the cases of class
II, I1I and 1V, particularly class 111 and
IV, this will give large scope for em-
ployment of the local people. The
Government of Andhra has accepted that
recommendation.

Then the question was about the
Regional Council contemplated in the
Coanstitution when Andhra was reorga-
nised. We thought it necessary to give
it some more powers. Even the finan-
cial arrangements being made for the
development of Telengana area can now
be discussed in that committee. We have
decided to enlarge some of the powers
of the Committee.

1 think the House should give its
blessing to these proposals—these are
the constructive approaches of the pro-
blem—and see that they are worked
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(Shri Y. B. Chavan]

properly. 1 require keen cooperation
from all sides of the House in this
matter.

SHRI BAKAR ALI MIRZA: Exactly
that is the difference between our
approach and his. He thinks there are
certain things to be remedied. Why
is he taking such a rigid stand? Why
does he not listen to us? Is it because of
Vidarbha?

SHRI Y. B. CHAVAN: Mention was
made about the death of the late Prime
Minister Lal Bahadur Shastri. I do not
know what the hon. member who raised
it wanted to say. This question was
discussed in the House before, imme-
diately after Shastriji's death.

| wEmElT weat :Ig Wy A
deg gAY TEoAmw Y

N MmN AT W TS
F7 e AT §, UAT F AE AqUAAI
WHAY T, A WE T ALATH
gHiTa & W gw KX T@r

The External Affairs Minister at that
time, who is the resent Defence Minister,
made a detailed statement on the floor
of the House. There were questions and
answers on many things. 1 was there.
We are all very sad to have witnessed
one of the worst tragedies in our
national life, The man who led the

nation in a triumphant manner in an
armed conflict when he went to  seck
peace did not, unfortunately return

alive. That was the greatest tragedy in
our national life. But let us not add to
the dimensions of it by creating suspi-
cions about the death. I was there my-
self. 1 had seen Shastriji in good condi-
tion. He was active throughout the day.
From four in the afternoon onwards I
was with him most of the time till about
9.30 or 10 in the night. He was active.

SHRI BAKAR ALI MIRZA: Over-
strain.

SHRI Y, B. CHAVAN: Quite right;
may be one of the causes. He left us
a few minutes before 10 when we were
all in a reception given by Premier
Kosygin there. He was mixing with
people, talking and joking with friends
there. After that they had arranged an
entertainment programme, 1 think we
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sat in the same row two or three places
apart. He was having some interesting
jokes with other people. A little before
10 O'Clock he took leave of all of us
and particularly the leaders of Soviet
Russia, and that was the last time that
1 saw him. After that we know that he
had a talk with some family members
in Delhi. Hc was given milk by his
personal staff. He took the milk and
retired by 12.30 or so. Because the
very next morning we were supposed to
lcave Tashkent for Kabul, we were
going to stop at Kabul. After we went
back at 10 P.M. we were busy packing
as we had to leave early morning. 1 was
awake till 1 O' Clock in the night and
had just gone to bed when suddenly my
assistant who was with me came rushing
to tell me that Shastriji had taken ill.
It was about 1.30. We were staying,
in the Tourist Hotel and the villa lbn
which the Prime Minister was stationed
was about 200 to 250 yards away. It
was mid-night and we had no conve-
yance at that time. Practically in our
night dresses we ran there. When we
went into his bedroom. Dr. Chugh, the
doctor who accompanied us, and one or
two persons were trying to give him
massapge, they were making some efforts.
Then started coming the Russian doctors.
I think, in between, came the Prime
Minister Mr. Kosygin himself.  They
tried to give him more treatment certain
other trcatment. We find that they
have given a medical cerificate for that
matter. Our own doctor who accompa-
nied us specially, a man who was a com-

tent doctor, himself treated Shastriji in
is last minutes. Then, there was the
history of the heart trouble.

Under the circumstances I even now
say we are all sorry and sad, at least
will remain sad till the end of my life,
having gone through this experience but
we cannot say that there was any thing
suspicious about the death of Shri Lal
Bahadur Shastri. This is my personal
conviction. Whether I will be able to
convince some of the Members who are
very concerned about it, is a different
matter, but I feel that there are no rea-
sons for a suspicion about the death of
Shri Lal Bahadur Shastri and as such
there is no necessity of any enquiry.

s mwewEre wredt & fae gEAT
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SHRI Y, B. CHAVAN: You have
now said if, but I would say that my
information is that his own personal ser-
vant who had been with him for long
years gave him the milk and he was
with him till 12.30. When Shastriji deci-
ded to go to bed, he asked him to go
away, and it was only afier that that he
went. If you want to raise some suspi-
cions you can do that. I would tell my
story. I do not know what other Mem-
bers have to say.

D. G. (Home Ministry)

. I know it hurts many people if there
is suspicion, but we cannot build a new
story on the basis of suspicion and un-
n_ccessariiy introduce a mystery into the
life of a person who is dear to us,

) wwEE AN o w¥g g
g, TAMT 1T HTAT JFTC |

SHRI Y. B. CHAVAN : What can
be done? Therc is no doubt. Why create
doubts and then start cnquires? It is
not very fair,

SHRI M. V. KRISHNAPPA (Hos-
kote): Why was this not raked up all
these four years?

sit wg fomd : TR aET F FoM@T
a1 1
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SHRI Y. B. CHAVAN : 1 would just
make mention of a small thing and then
conclude because I know I am taking
a little more time, Some Members
mentioned about the privy purses. 1
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should like to tell them that Govern-
ment’s decision in this matter is to give
some transitional allowances to the
rulers. That scheme is being prepared ;
it is not yet finalised. When the Gov-
ernment comes before this House natu-
rally we shall communicate it to the
House.

st e Tw: Trew @ oETH
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SHRI C. C. DESAI (Sabarkantha):
We had asked for some information..
(Interruptions) whether the amount paid
to the ex-ruler of Jammu and Kashmir
was a privy purse of ex-gratia paymeat
or political pension, whether it was lia-
ble to tax, whether he has paid any tax.
1 asked a specific question. I hope the
hon, Minister would have got the neces-
sary information from the Central Board
of Direct Taxes and would give a reply.

SHRI Y. B, CHAVAN: I know you
are pursuing the matter very energeti-
cally and you have written to me.

SHRI C. C. DESAI: You have had
ample notice.

SHRI Y. B, CHAVAN: I do not pro-
pose to deal with any such specific
matter, You are raising some constitu-
tional points; I cannot %o into them
here. 1 shall write a reply to that ques-
tion. You have already communicated
to the Prime Minister aiso ; 1 shall send
a reply.

SHRI M, L, SONDHI: The Central
Secretariat Stenographers’ Service—who
is holding up the issue of orders on pro-
motions? 1 know that you are a very
efficient Minister. That is why I ask:
who is holding it up?

SHRI Y. B. CHAVAN: The hon.
Member is making wrong assumptioas;
nobody is deliberately holding up any-
thing.

?SHRI M. L. SONDHI : May I read
it -
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SHRI Y. B, CHAVAN: You have
raised a specific question; I invite you
to come and discuss it with me,

SHRI M L. SONDHI: At lunch or
dinner? When?

SHRI Y. B. CHAVAN: Will you
mind breakfast ? . . (Interruptions.)
Shri Indrajit Gupta raised certain mat-
ters yesterday about certain Supreme
Court Judges hearing the case on na-
tionalisation of banks. I am not taking
any particular view in this matter, Cer-
tain facts have been given to me by
the Chief Justice of India and I want
to give these facts for the information
of the House so that the whole thing
can be seen in its proper perspective.
‘The Bench was constituted by the Chief
Justice minus himself because he had
given assent to the Bill as Acting Presi-
dent. The facts are as follows. When
this question came up, Justicc Shah
informed the Counsel that some Judges
had some accounts with these banks and
some Judges had shares and asked
whether there was any objection for
their sitting on the Bench ? On behalf
of the Government the Attorney Gene-
ral replied that there was no objection.

SHRI NAMBIAR (Tiruchirappalli):
Government had np authority to give a
reply like that. What authority have the
Government?

SHRI Y. B. CHAVAN: These are
matters of opinion. You can hold one
opinion and other Members can hold
another opinion. But I think it is my
duty to give these facts because the
Chief Justice wanted me to convey the
facts . . . (Interruptions)

SHRIMATI TARKESHWARI SIN-
HA: The Law Minister should have told
the House these facts, The impression
created by him was that they had done
some very irregular thing. We want to
censure the Law Minister for this serious
lapse, It was deliberately and inten-
tionally done to denigrate the judiciary
and we condemn this act of the Law
Minister.

SHRI NAMBIAR: They should have
been kept out of the panel and the Gov-
ernment were ill advised to give such
wroag advice.

16 hws,

SHRI Y, B. CHAVAN: I am not
going into the merits of the matter. 1
am only giving the facts.
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SHRI PILOO MODY: Government
Why do you
say “Government advised"?

SHRI Y, B. CHAVAN: On behalf of
the Government, the Attorney-General
was there, He gave his view,

SHRI BAL RAJ MADHOK: These
things should have been given earlier.

SEVERAL HON. MEMBERS rose—

SHRI VASUDEVAN NAIR (Peer-
made) : When Shri Indrajit Gupta spoke,
he said that the judges ought to have
voluntarily retired. These facts are not
secret. These are known to everybody.
The hon. Member there need not say
that these facts were not known to us.
These facts were known. So, we rightly
feel that they should have retired vol
untarily. Why should those sitting there
object? (Interruption)

SHRI BAL RAJ MADHOK : Mr.
Speaker, Sir, the way the judges are be-
ing maligned in this House is not pro-
per. It is not good. OQur great judi-
ciary is not interested in  anybody.
Therefore, these facts which the hen.
Home Minister has given should have
been given earlier. (Interruption)

MR. SPEAKER: Do not malign the
judges. That is wrong, That is really
very wrong.

SHRI S. M. BANERIJEE (Kanpur):
Sir, 1 rise to a point of order.

AN HON. MEMBER:
rule.

MR. SPEAKER: Do you want some
jnformation, or is it a point of order?

Quote the

SHRI S. M. BANERIJEE : _lt is a
point of order. If I want any informa-
tion, 1 would have framed a question.
Sir, the point of order is this, The hon.
Home Minister has just now mentioned
about those two judges, and about what
the Attorney-General said. This has
become a controversial matter, because,
Shri Atal Bihari Vajypayee, when he
spoke in Kanpur on the 29th March
last, said—he did mention these things
“Those who ha\:;dlaken the m:%n
Mr. Vajypayee told newsmen c e
aware d}'.‘;’,h, two judges have volun-
teered to keep away from the case, but
were dissuaded from doing ”'R: the

Government counsel himself. Ian'
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Sangh regarded the impeachment talk as
highly mischievous, dangerous and de-
plorable.”

MR. SPEAKER: There is no point
of order.

SEVERAL HON. MEMBERS rose—

SHRI S. M. BANERJEE: I am com-
ing to that. Since the Government
counsel in this case was the Atlorney-
General. . . (Interruption) Sir, T am
raising this point or order. You may
dismiss or reject the point of order. But
kindly hear me.

MR. SPEAKER: There is no point of
order in it.

SHRI S. M. BANERIEE: He has
already mentioned that the Atlorney-
General is the Government counsel in
this case. The Attorney-General has a
right to address this House., Let the
Attorney-General come and address this
House, Let him address the House.*"

MR. SPEAKER: There is no point of
order, I do not treat it as a point of
order.

SHRI PILOO MODY: ** Why not
impeach him?

SEVERAL HON. MEMBERS rose—

MR, SPEAKER: Will all of you sit
down, please?

wiay famd: dqua1 WrEgETen f
[ FITEAT FA H AT I§ ARG
HTAY T FSAT Mo AL 4T 9% fF Aw
dfeeq AFENEFT T F AR F UF
frig 2 g% fom & ST Fg1 &, fomr
#1 ot 7 wg A9w faq =l
qr, & :

Pecuniary interest, no matter
small,

WINFT L1/ & o ardw
7 WA E, waEr oW AT ¥ &
dgar g1 fanie & afee) Y oo
FIT ITFT W &) Iw arfeariz &
§ afgsrr & w1 awfeec & cofma
¥ % Wifgg

how
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st ot fag : gATar A€ oY
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gT ¥ FEATHITRET &) ST qrferar-
He ¥ dov wrafuwe ¢ 1@ faw @}
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wifs gz worw ¥ foF are@r gar e
g AdA | F A wgarfe IWA 9
TH ¥ quara fearn dfer s ag
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¥g dfifsd mmEm & @ d oA
awdt wEar w 3o fag mwoawh
f& o= oR WA AT HTH AT HGHIC B
oF g fqum AT =g feowemd, A
& oagi AEt azAr AfEgm o

SHRI Y. B. CHAVAN: Shri Indrajit
Gupta has made some point,—(Inter-
ruption)—that those judges should have
voluntarily decided not to sit on the

Bench. That was the point that was
made by him,

MR. SPEAKER: I have already ruled
that it is not a point of order.

SHRI THIRUMALA RAO (Kakina-
da): Sir, on a point of order.

MR. SPEAKER: There is no point
of order on the other point of order. I
have already ruled out that point of
order, N

SHRI THIRUMALA RAO: Just
one minute, The point of order raised
by Shri Banerjee has brought forth one
issue which you have correctly ruled
out.

MR. SPEAKER : Therefore, it is not
a point of order...

SHRI THIRUMALA RAO: I oaly
wish to driW your attention to the very

obgectio:mble remarks regarding the
judiciary, which he made. (/nterrup-
tion)

**Expunged as ordered by the Chair. Please see col. 277.
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SHRI S. M, BANERJEE: ** (Inter-
ruptions)

SHRI BAL RAJ MADHOK: The re-
mark he has made about the judges
should be expunged. (Interruptions).

MR. SPEAKER: 1 have not been
able to hear any remarks due to noise.

SHRI A. K. SEN (Calcutta—North-
West): I want to quote a precedent.
Chief Justice Hidayatulah was presiding
over a bench in a matter in which the
appellant was the Delhi Cotton Mills
Limited, who succeeded in the matter
against the Delhj Municipal Corpora-
tion, which is a public body, The
Attorney  General, Mr. Daphtary,
appeared for the Delhi Municipal Cor-

poration. I appeared for the Delhi
Cotton Mills, Chief Justice Hidaya-
tullah said, “I happen to be a share-

holder of Delhi Cotton Mills. Have you
any objection?” Mr. Daphatary said he
had none and I said 1 had none. The
Chief Justice decided the appeal against
the Delhi Cotton Mills, It is a reported
judgment, So, I hope nothing is said
in this House which brings down the
judiciary. That is thc only pillar on
which our democracy can stand.

SHRI PILOO MODY: On a point of
order, Sir, Article 121 says:

“No discussion shall take place in
Parliament with respect to the con-
duct of any Judge of the Supreme
Court or of a High Court in the dis-
charge of his dutics except upon a
motion for presenting an address to
the President praying for the removal
of the Judge as hereinafter provid-
ed.”

° 1, therefore. suggest that the entire
proceedings regarding the judges, par-
ticularly the wvery offensive remarks
made by Mr. Banerjee, be expunged
from the record,

SHRI SHRI CHAND GOYAL
(Chandigarh): On a point of order, Sir.
When cfforts were being made by hon.
Members of various parties to denigrate
the highest judiciary in the country by
making all sorts of allegations—even
now Mr, Banerjee said that **

SHRI S. M. BANERJEE : No. **
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I never said, they are immaral. I
will say it outside, in the streets. (inter-
ruptions).

SHRI SHRI CHAND GOYAL:
When these charges were being made
under the very nose of the Home Minis-
ter, was it not the duty of the Home
Minister then to bring it to the notice
of the House that it was at the instance
of the Government that the judges were
permitted to sit on the bench? Was it
not their duty to check the hon. Mem-
bers from making irresponsible state-
ments and denigrating the judiciary? Let
us not try to tarnish the image of the
judiciary. . (interruptions) 1 would re-
quest you, Sir, to ask Shri Banerjee 1>
withdraw those words failing which they
should be expunged.

SHRI VASUDEVAN NAIR: Sir. T
should be allowed to clarify one point.

SHRI CHENGALRAYA NAIDU:
But when he is in the Chair he never
allows others to make clarification.

MR. SPEAKER: Do not make any
reflection on what he did while he was
acting as Chairman,

SHRI CHENGALRAYA NAIDU:
1 am only reminding him of the rules.

SHRI PILOO MODY: Sir, before
you allow anybody else to speak, kindly
give a ruling on my point of order.

MR. SPEAKER: But will you allow
me 1o give a ruling?

SHRI VASUDEVAN NAIR: Shri
Goyal said that some parties are trying
to denigrate the Judges. 1 want to make
it very clear on behalf of my party,
because my party hag taken a decision
that we would like, if possible, to im-
peach the judges who sat in judgment
in the bank nationalisation case, and we
took that decision with a full sense of
responsibility, We have not done it
with any intention of denigrating any
judge. We knew that the Attorney-
General knew about it and he had no
objection, Our only point was that_thc
judges themselves ought to have retired
voluntarily, Even today we hold that
it was necessary for the judges to retire
voluntarily, That was our point.

SHRI PILOO MODY: Even those
remarks will have to be expunged.

«*Expunged as ordered by the Chair. Please see col. 277.
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MR. SPEAKER: When the Home
Minister was replying to the debate
some of the hon. Members asked ques-
tions and raised some points, There
was no debate as such allowed by me.
Only a few questions arose out of the
Home Minister’s reply.

SHRI PILOO MODY: There is a dis-
cussion going on, It is part of the
debate. The Home Minister referred to
it. We talked about it.

MR. SPEAKER: Out of the reply of
the Home Minister some hon, Members
passed certain remarks, or asked certain
questions, which I do not treat as a
debate ; nor have 1 allowed any debate.
If any bad remarks, or remarks not in
good taste were made, since there was
a lot of noise, at least I could not hear
them, and when Shri Goyal referred to
them Shri Banerjee has very strongly
denied them by saying that he did not
make any such remarks,

SHRI PILOO MODY: They must not
remain in the records.

SHRI BALRAJ MADHOK: Sir, you
should look into the records and if there
are any such remarks, they should be
expunged.

MR, SPEAKER: If there are any
such remarks, I will expunge them,

SHRI Y. B, CHAVAN: Practically I
was at the last stage of my spcech and
this was the last point to which I wanted
to make a reference. 1 do not want
to take more time of the hon. House.
1 have put the entire question of law
and order in its proper perspective. I
know it is a very difficult task for the
Home Ministry as we are passing through
a very difficult phase of our national
life.

SHRI R. D. BHANDARE rose—

SHRI Y. B. CHAVAN: I am com-
ing to his point. This is a very serious
matter. We have come across man
such cases, The problems of the hari-
jans should be tackled in a humane
manner. The Government of India has
taken up this matter with the State Gov-
ernments and the State Governments
have agreed to immediately undertake
investigations in such cases at very senior
level and in many cases convictions have
been secured. nfortunately, one case:
in Punjab was the worst type of case. I
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have written myself both to the Gover-
nor and the Chief Minister to take imme-.
diate steps in the matter,

SHRI BUTA SINGH (Rupar): It
was in my constituency, Have you been

able to devise some machinery at the
Centre?

SHRI Y. B, CHAVAN: The first step
I had taken was not merely to write ‘o
the Chief Minister but also to the
Governor because it is his special res-
ponsibility to look after the interests of
the weaker section. If nothing happens,

I will certainly look to other ways. . .
(Interruption)

SHRI CHENGALRAYA NAIDU
rose—

MR. SPEAKER: Shri Vasudevaa
Nair requestcd me that 1 should allow
you an opportunity because he stood
commited to you. Was that the way
to repay him? You are a mature gentle-
man; you must have a certain control
over your emotions.

SHRY CHENGALRAYA NAIDU: I
am sorry.

Just now the Home Minister said
that the Telangana people had asked for
4 scparate State, To satisfy them he has
appointed cight sub-committees presid-
ed over by the Central Government
sccretaries and other people, Thereby
he has tuken away 50 per cent of the
autonomy of the Andhra Pradesh Gov-
ernment. When the Telangana people
say that they have no confidence in the
Andhra people, how can you satisfy
them and give them confidence? There-
fore, arc you going to consider giving
them a separate State? They want &
full meal; what is the use of giving them
pickle? Will you give them a full meal
by giving a full-fledged State? Why do
you divide us and rule like this? Give
them a separate State.

SHRI Y. B. CHAVAN: On the mat-
ter of Telangana I have explained Gov-
ernment's policy and I do not have any-
thing to add to what I said.

SHRI P, G. SEN: Some days ago
there was a taxi and scooter strike in
Delhi and we found that cycle-rickshaw
pullers came to the aid of the travelling
public and even came to the New Delhi
area, Rickshaw pulling is allowed only
in old Delhi which is a con area
but not in New Delhi which is not a
congested area.
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MR. SPEAKER: Now I am putting
cut motion No, 10 by Shri Deven Sen
to the vote of the House,

Cut motion No. 10 was put and nega-
tived,

MR. SPEAKER: Now I am putting
<ut motions No. 11 to 15 by Shri P, G.
Sen to the vote of the House,

Cut motions Nos. 11 to 15 were put
and negatived.,

MR. SPEAKER: Now I am putting
cut motion No. 16 by Shri Deven Sen
to the vote of the House.

Cut motion No. 16 was put and nega-
tived,

MR, SPEAKER: Now I shall Eut cut
motions Nos. 21 to 32 by Shri Chengal-
raya Naidu to the vote of the House.

SHRI CHENGALRAYA NAIDU: 1
want cut motion No, 27 to be put to the
vote separately,

MR. SPEAKER: He is withdrawing
all his cut motions excepting No. 27.
Has he the leave of the House to with-
draw them?

SOME HON. MEMBERS: Yes.

Cut motions Nos. 21 to 26 and 28 (2
32 were, by leave, withdrawn.

MR, SPEAKER: Now I am putting
cut motion No. 27 to the vote of the
‘House.

Cut motion No. 27 was put and nega-
fived.

MR. SPEAKER: I put cut motion
Nos. 33 to 36 in the name of Shri Supa-
kar to vote,

Cut motions Nos. 33 to 36 were put
and negatived.

MR. SPEAKER: I now put cut mo-
tion Nos, 37 to 49 in the name of Shri
Indrajit Gupta to vote,

Cut motions Nos. 37 to 49 were pul
and negatived.

MR. SPEAKER: T now put cut mo-
tions Nos. 59 and 60 in the name of

Shri Supakar to vote.
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Cut motions Nos. 59 and 60 were
put and negatived.

_ MR, SPEAKER: Then I put cut mo-
tion Nos. 61 to 64 in thg name of Shri
J. M. Imam to vote,

Cu{ motions 61 to 64 were put and
negatived,

MR. SPEAKER: I put cut motion
tNo:x ‘65 and 66 of Shri Meghachandra
o vote,

Cut motions Nos. 65 and 66 were put
and negatived.

MR, SPEAKER: Now, I put cut mo-
tion No. 67 of Shri Shiv Chandra Jha
to the vote of the House.

Cut motion No. 67 was put and nega-
fived.

MR. SPEAKER: Then, I put cut
motion Nos. 68 to 77 and 83 to 98 in
the name of Shri Srinibas Misra to vaote.

Cut motions Nos. 68 to 77 and 83
to 98 were put and negatived,

MR. SPEAKER: I put cut motion
Nos, 99 and 100 in the name of Shri
S. N. Dwivedy to the vote of the House,

Cut motions Nos, 99 & 100 were put
and negatived,

MR, SPEAKER: I now put cut mo-
tion Nos, 101 to 103 by Shri Samar
Guha to vote.

Cut motions Nos, 101 to 103 were
put and negatived,

MR. SPEAKER: I now put cut mo-
tion Ngs. 104 to 108 in the name of
Shri S. N, Dwivedy to the vote of the
House.

Cut motions Nos. 104 to 108 were
put and negatived.

MR. SPEAKER: Again, I put cut mo-
tion No. 109 of Shri Samar Guha to
vote,

Cut motion No. 109 was put and ne-
gatived,

MR. SPEAKER: Again, T put cut
motion Nos. 110 to 112 in the name of

‘Shri S, N. Dwivedy to the vote of the

House,
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Cut motions Nos. 110 to 112 were
put and negatived,

MR, SPEAKER: Then, I put cut mo-
tion Nos, 117 to 134 in the name of
Shri S. M. Banerjee to the vote of the
House.

Cut motions Nos. 117 to 134 werc
put and negatived.

MR. SPEAKER: I put cut motion
Nos, 135 to 137 in the name of Shri
Indrajit Gupta to vote.

Cut motions Nos. 135 to 137 were
put and negatived.

MR. SPEAKER : I now put cut mo-
tion Nos. 138 to 150 in the name of
Shri Ram Avtar Shastri to the vote of
the House.

Cut motions Nos. 138 to 150 were put
and negatived,

MR. SPEAKER: Now, the question
is:

“That the respective sums not
exceeding the amounts shown in the
fourth column of the order paper,
be granted to thc President, to com-
plete the sums necessary to defray the
charges that will come in course of
payment during the year ending the
31st day of March, 1971, in respect
of the heads of demands ente in
the second column thereof against De-
mands Nos. 42 to 56, 121 and 122 re-
lating to the Ministry of ‘Home
Affairs’.”

The motion was adopted.

[The motions for Demands for Grants
which were adopted by the Lok Sabha,
are reproduced below—Ed.]

Demand No, 42—Ministry of Home
Afairs.

“That a sum not exceeding Rs.
1,54,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of lnymen: during the ;ear
ending the 31st day of March, 1971,
in respect of Ministry of ‘Home
Affairs’”

Demand No. 43—Cabinet

“That a sum not exceeding Rs.
61,38,000 be granted to the Presi-
dent to complete the sum necessary
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fo defray the charges which will come
in course of payment during the year
ending the 31st day of March lgl,
in respect of ‘Cabinet’.”

Demand No, 44—dAdministration of
Justice.

“That a sum not exceeding Rs.
2,12,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Administration of
Justice’.”

Demand No. 45—Police.

“That a sum not exceeding Rs.
57,56,74,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Police’.”

Demand No, 46—Census,

“That a sum not exceeding Rs.
5,23,17,000 be granted to the Presi-
dent to complete the sum necessary
fo defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Census’.”

Demand No, 4T—Statistics,

“That a sum not exceeding Rs.
3,47,83,000 be granted to the Presi-
dent fo complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, l;;a!,
in respect of ‘Statistics’.”

Demand No. 48—Privy Purses and
Allowances of the Indian Rulers,

“That a sum not exceeding Rs.
1,13,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 197),
in respect of ‘Pri Purses and

Allowances of the Indian Rulers".

Demand No, 49—Territorial and Poli-
tical Pensions.

“That a sum not exceeding Rs.
24,01,000 be nted to the President
to complete rf:a sum necessary fo de-
fray the charges which will come in
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course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Territorial and Political
Pensions”.”

Demand No. 50—Delhi.

“That a sum not exceeding Rs.
42,69,68,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Delbr’.”

Demand No. 51—Chandigarh,

“That a sum not exceeding Rs.
6,02,33,000 be granted to the Presi-
dent 1o complete the sum necessary
to defray the charges which will come
in course of payment during the year
eading the 31st day of March, 1971,
in respect of ‘Chandigarh’.”

Demand No, 52—Andaman and Ni-
cobar Islands,

“That a sum not cxceeding Rs.
7,76,15,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course ot payment during the year
ending the 31st day of March, 1971,
in respect of ‘Andaman and Nicobar

Islands’.

Demand No. 53—Tribal Areas.

“That a sum not cxcceding Rs.
23,13,04,000 be granted to the Presi-
dent ro complete the sum necessary
to defray the charges which will come
in course of payment during the year,
ending the 3lst day of March, 1971,
in respecy of ‘Tribal Areas’.”

Demand No. 54—Dadra and Nagar
Havili Area.

“That a sum not exceeding Rs.
5§7,05,000 be granted to the President
to complete the sum necessary to de-
fray the charges which will come in
course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Dadra and Nagar
Haveli Area'.”

Demand No. 55—Laccadive, Minicoy
and Amindivi Islands.

“That a sum not exceeding Rs.
1,11,00,000 be ted to the Presi-
dent to complete the sum necessary
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to defray the charges which will come

In course of payment during the year

E:ndmg the 3ist day of March, 1971,

n respect of ‘Laccadive, Minicoy and

Amindivi Islands’,”

Demand No. 56—Other Revenue Ex-
penditure of the Ministry of Home
Affairs.

“That a sum not exceeding Rs.
10,96,58,000 be granted to theg Presi-
dent to complete the sum necessary
fo defray the charges which will come
In course of payment during the year
ending the 3ist day of March, 1971,
in respect of ‘Othcr Revenue Expen-
diture of the Ministry of Home Af-
fairs’.”

Demand Neo. 121—Capital Outlay in
Union Territories and Tribal Areas.

“That a sum not exceeding Rs.
22,07,56,000 be granted to the Presi-
dent to complete the sumn necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of Murch, 1971,
in respect of ‘Capital Outlay in Union
Territories and Tribal Areas’.”

Demand No. 122—Other Capital Out-
lay of the Ministry of Home Affairs.

“That a sum not exceeding Rs.
1,77,50,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1971,
in respect of ‘Other Capital Outlay
of the Minlstry of Home Affairs’.”

MR. SPEAKER: We will take up the
Demands of the Ministry of External
Affairs on Monday. We, now take up
the Private Members® Business,

16.22 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

SIXTEENTH REPORT

SHRI BHALJIBHAI PARMAR (Dc-
had): I beg to move:

“That this House do agree with the
Sixtieth Report of the Committee on
Private Members' Bills and Resolu-
tions presented to the House on the
1st April, 1970.”



